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Unsecured creditors on 25th day of April 2018 as per the directions
given in the Order.

The counsel for the petitioner companies further submits that asper the directions contained in Order dated 21st day of March, 2018
passed by the Nationar company Law Tribunar, Mumbai Bench in the
Company Scheme Application No. 862 of ZOL7,30 days,notice wasserved by both the petitioner Companies upon the Central
Government through the office of Regionar director, western
Region, Mumbai, the Registrar of Companies, Mumbai on ZZth Oay ofApril, 2018; upon the l-n9om9 Tax Authority on 26th day of niril,
2018; upon the office of the Official Liquidator, Bombay ff iqh C6uri
o.n 2Jrh day of April, 2018 by the First petitioner Company a-nd upon
the Bombay Stock Exchange Limited on 27th day of Ap.if zOfg, ihu
National stock Exchange Limited on 24th day of Aprir zbrs ana upon
Securities Exchange Board of India (sEBI) on 26ti day of nprit zbre
by the Second Petitioner Company pursuant to Seciion 230(5) ofthe Companies Act, 2013 and as per Rule B of the Companiei
(Compromises, Arrangements and Amalgamations) Rules, 2016.

The Learned counsel for the petitioner companies further submrt
that the Joint Petition is filed in consonance with sections 230 to
2_32 of the Companies Act, 2013 along with the Order passed in
Company Scheme Application No. g62 of 2Ol7 by the National
Company Law Tribunal, Mumbai Bench.

At least 10 (ten) days before the date fixed for hearing, petitioners
to publish the notice of hearing of petition in two rocai- newspapers
viz, "Free Press Journal',, in English and translation thereoi in
"Navashakti", in Marathi, both having circulation in Mumbai as per
Rule 16 of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016.

The Petitioner companies to file an affidavit of service regarding the
directions given by the Tribunar 3 (three) days before thJdate 

-fixed

for final hearing and do report to this Tribunal that the direction
regarding the issue of advertisement of the notice has been dury
complied with.

5.

V. Nallasenapathy
Member (Technical)

Bhaskara Pantula Mohan
Member (Judicial)
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